CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK

ORIGINAL APPLICATION Nos. 173/07,464/07 & 485/0¢

Cuttack, this the 26™ day of November, 2009
CORAM:

Hon’'ble Mr. Justice K. Thankappan, Member {J)

Hon’ble Mr. C.R. Moi“mpntm, Member (A)

In OA N0178I200’7
Sri Ratnakar Rout, aged about 56 years, S/o-Late Biswanath
Rout, Head Clerk (Reverted) at present working as Junior -
Clerk, in the Office of the Secretary, Chief Administmtive
Officer (Construction), East Coast Ratlway, Chandrasekharpuz,

DhubgnEsWAE. - 7 e i oo Applicant
By the Advocate(s) ..o M/s- C. A. Rac.

S. K. Behea, AK. Ratl
Vs.

1. Union of India, represented through the General Manager, Eas!

Coast Railway, Rail Vihar, Chandrasekharpur, Bhubaneswar,
Dist-Khurda.

. Chief Prsonnsl Officer, FEast Coast Railway, Rail Vihar.

Chandrasekharpuz, Ehubaneswar, Dist-Khurda.

_ Chief Admimstrative Officer (Construction), East Coas.

Raitway, Rail Vihar, Chandrasekharpur, Bhuoeaneswar, Dist
Khurda.

. Seic. Personnel Officer (Construction), Co-ordination, Eas

Coast Ralway, Rail Vihar, Chmdmsehhn;rpur Bhubaneswar,
Dist-Khurda. . Respondentw
By the Adsm,mo(s} . . Mr. T. Rath
In O A No :464120(}’7
Sri T. Venkata Rao, aged about 47 years, Sfo- Late T.
Subramanyam:, At present working as P.W. Mate (PCR) under
Dy. C E/C-East Coast Rly, Vishakapatanam (AP)
ceveenveeeeApplicant,
By the Advocate(s) £ T e e P M/s- C. A. Rao,
4. K. Behea, AK.Rath,
S B. Panda, PX. Sahoo
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. Union of India, represented through the General Manager, East

Coast Railway, Rail Vihar, Chandrasekharpur, Bh uoan’swar
Dist-Khurda.

Chief Adwmunistrative Otficer (Personnel), East Coast Railway,
Rail Vihar, Chandrasekharpur, Bhubaneswar, Dist-Khurda
Senior Prsomnel Officer {C )/ Co-Ordmation, East Coast

Railway, Rail Vihar, Chandrasekharpur, Bhubaneswar, Dist-

-

Khurda.

Chief Engineer (Con.-1), East Coast Railway, Rail Vihar,

Chandrasekharpur, Bhubaneswar, Dist-Khurda.

Dy. Chief Engineer {C ), East Coast Raﬂway, Vv ishakapattnam.
...Respondents

By the Advocntc{s) .vir. P.C. Pandu

In O A No 48512{)08

Sri Bheema, aged about 47 vears, Sfo- Gatcha, At present

working as Vehicle Driver, (gmde-lll Under ASTEADS, Office

of Assistant Telecom Engineer, East Coast  Railway,

Jagadalpur, Chattisgarh. .. cerens e e e e A pplicant.

By the Advocate(s) M/s- C. A. Rao,

S. K. Behea, AKX, Rath,

Vs.

. Union of India, represented through the General Manager, East

Coast Railway, Raii Vihar, Chandrasekharpur, Bhubaneswar,
Dist-Khurda. TR

Chief Adminmstrative Officer (Construction), East Coast
Railway, Rail Vihar, Chandrasekharpur, Bhubaneswar, Dist-
Khurda

Semior Prsonnel Officer (C )/ Co-Ordination, East Coast
Ralway, Rail Vihar, Chandrasekharpur, Bhubaneswar, Dist-
Khurda.

. Chief Engineer (Con.-i), ‘East Coast Railway, Rail Vihar,

Chandrasekharpur, Bhubaneswar, Dist-K hurda.
Semior D.S.T.E. East Coast Ruﬂway, Waltar,

..Respondents
By the Advocate{s) ................................. Mr P.C. Panda
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ORDER

{ORAL)

HON'BLE MR, JUSTICE K, THANKAPPAN, MEMBER(D

Heard Mr. C.A. Rao, Ld. Counsel for the applicant
and Mr. T. Rath & P.C. Panda, Ld. Counsel for the
Respondents.

2 Since a particular question of law involved arises
out of similar facts and circumstances, all the above mentioned
three O.As are being disposed of by this common order. For

the sake of convenience, the facts in O.A. 178/07 are being

referred to.
3 The applicant in O.A.178/07 has prayed for the
following rebef-. |

“ ...1) The Original Application be admitted and
connected records be called for; ,

1) After hearing the parties, the order vide
Amnexure-13  along with reversion order
Annexure-9 and 9/1 be quashed,

iif) The respondents be directed to give all such
service and finsnciall benefits as 1s given to
Chintamani Mohanty and others;

iv) Any other sppropriate order/orders be passed

as would be just and proper;” ‘

3,
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4. In pursaance of notice, the Respondents ha‘aa filed
their counter opposing the prayer of the applicant. They have
statzd that the O.A. being devoid of ment is laible to be
dism ssed.

S We have perused the records and considered the
submussions made by the parties. In course of heanng, the Ld.
Counsel for the applicant 'bmi!gh,t to our notice an order dated
14.08.2009 in O.A399/07 of this Tribunal passed m sunilar
circumstances.  The applicability of this order to the case i
hand has not been refuted by the Ld. Counsel for the
Respondents. S
6. Having regard to the above, we are of the view that
since the point m issue in the instant O.As iIs no more res
integra m view of direction of the Hon'ble High Court of
Orssa i WP, { C) No.3198/62 and other connected Writ
Petitions, mn the fitness of things, we quash the impugned orders
of reversion m all the O.As and direct the Respondents to
remnstate the applicants on the same terms and conditions which
were fixed by them at the time of adhoc promotons of the
applicants and in that event, the apphicants’ services shall be
treated as continﬁing on adhoc basis and they shall be given
consequential benefits accordingly. The matter shall be left
open to the Respondents to consider regularization of services
of the applicants in accordance with the existing guidelines.
Till regular promotions are considered and regular candidates
become available, the applicants shall be allowed to continue

. . ¥
on adhoc basis.
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if : With the above observation and direction, all the
L] _three O.As. are disposed of. No costs. o BN
Sdf- ' Wi )
- |
MEMBER - (») b ookl
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